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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 664 OF 2024

In the matter of:

Dr. Sharad Gupta Applicant
Vs.

Ministry of Environment Forest and
Climate Change & Ors. Respondents

RESPONSE ON BEHALF OF THE RESPONDENT No. 04 i.e. CENTRAL
POLLUTION CONTROL BOARD (CPCB)

1. That Hon’ble NGT vide Order dated 15.10.2024 and Notice dated 16.11.2024

impleaded the Central Pollution Control Board (hereinafter referred as CPCB)

as Respondent no. 04 in the instant matter. Thereby, the response is made in

succeeding paragraphs.

2. That at the very outset, the answering Respondent deny all claims, contentions,

allegations and averments against answering respondent CPCB in the above

Original Application (OA) contrary to anything stated or submitted in this

response. Nothing in the OA may be deemed to have been accepted or

admitted by the answering Respondent for want of a specific denial, save any

averment which has been expressly admitted hereinafter.

3. That, CPCB has been constituted under Section 3 of The Water (Prevention

and Control of Pollution) Act, 1974. It performs the functions under The Water

(Prevention and Control of Pollution) Act, 1974, The Air (Prevention and

Control of Pollution) Act, 1931, arac The Environment (Protection) Act, 1986
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BACKGROUND:

4. That the Applicant has raised the issue of accumulation of solid waste at the

Kuberpur landfill site, Agra falling in Taj Trapezium Zone (hereinafter referred

as TTZ).

5. That, vide the averments made in the original application the Applicant has

referred to the order of the Hon’ble Tribunal dated 15.03.2021 passed in OA

No. 176/2020 in the matter of Social Action for Forest and Environment

(SAFE) vs. Union of India & Ors., wherein the report was filed by the CPCB.

In the report it was disclosed that the estimated legacy waste at Kuberpur dump

site was 8 lakhs tonnes out of which 5.8 lakhs tonnes was processed and rest of

the waste was shaped in windrows for primary treatment in the area of 4 Acres

and that the legacy waste remediation was planned to be completed by

February 2021. He has further submitted that considering the said stand the

Tribunal had disposed of the OA by order dated 15.03.2021, and thereafter,

though four years have passed, the legacy waste at the dump site in question

has not been cleared. He has also referred to the order of the Hon’ble Supreme

Court dated 18.02.2021 whereby the IA, filed by the Municipal Corporation,

Agra in the Writ Petition No. 13381/1984 in the matter of M.C. Mehta vs.

Union of India & Ors. was allowed and the Municipal Corporation was

permitted to establish Waste to Energy Plant and Construction & Demolition

Plant at Kuberpur landfill site in Agra in accordance with law. It is further

alleged that thereafter substantial time has lapsed but Waste to Energy Plant

has not been set up. He has referred to the representation dated 28.01.2024

filed by the Applicant before the Divisional Commissioner of Agra

Division/TTZ Authority pointing out the delay in setting up the Waste to

Energy Plant and in this regard, he has also referred to the communication
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dated 06.02.2024 sent by the Uttar Pradesh Pollution Control Board

(hereinafter referred as UPPCB) to the Commissioner, Municipal Corporation.

6. That, Counsel for the Applicant has further referred to the photograph on page

20 and submitted that there are fire incidents in the legacy waste site which is

creating the issue of air pollution.

7. That, the officials of Project Office CPCB, Agra along with an official of

Regional Office, UPPCB Agra undertook the visit of Municipal Solid Waste

(hereinafter referred as MSW) processing site at Kuberpur, Agra on 10.01.25

and collected information from Agra Nagar Nigam (hereinafter referred as

ANN), Agra and representative of operating agency i.e. Spaak super Infra India

Pvt. Ltd.

8. That, findings of the aforesaid CPCB visit report (annexed as Annexure- 

with respect to the issues raised in the present OA, are as under:

i. The quantity of waste presently being generated in Agra is 952 TPD, as

per information provided by Agra Nagar Nigam. It presently has two

composting facilities of 500 TPD each, which have been developed over

the past five years. Legacy waste has got accumulated at Kuberpur site

due to gap in waste processing facility during intervening period.

ANN informed that approx. 17.58 Lac MT of legacy waste had been

biomined and appx. 26784 MT volume of unprocessed legacy waste was

still present at the Kuberpur site which is to be completed by February

15, 2025.

Segregated screened fractions of waste generated through biomining
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IVe A Waste to Energy Plant of 15 MW with processing capacity of 2000

TPD waste is being set up at Kuberpur. Initial activities related to setting

up of WtE plant, like land filling and levelling work, were observed by

the inspecting team. Timelines for setting up of Waste to Energy Plant

has not been provided by ANN

C&D plant of 05 TPD capacity was found operational during the time of

inspection at the Kuberpur site (02-acre land). Cemented bricks were

being manufactured at the site. Ongoing civil work of proposed 150

TPD C&D plant at the site (05-acre land) was also observed by the team

during inspection. As per information provided by ANN, the same is to

be completed by April 2025 .

No fire was observed during the visit at dumpsite However, details of fire

incidents previously reported at site have not been provided by ANN

Compliance status of Directions dated 27.1.21 and 26.5.22 (a copy given at

Annexure IX & X of Annexed Visit report) issued by CPCB for biomining

of legacy waste & management of fire incidents respectively has not been

provided by ANN.

In view of points listed at (i-vii) of this section, UPPCB is required to take

necessary action to ensure the following:

Biomining at Kuberpur dumpsite is completed by ANN within the

timelines provided by ANN i.e February 15, 2025 .

ANN provides the timelines for setting up the Waste to Energy Plant and

the WtE plant is set-up within these timelines.

The screened products generated through biomining are disposed of by

ANN as per provisions of SWM Rules.

The proposed C&D plant of 150 TPD capacity is set up by ANN within

the stipulated timelines i.e by April 2025
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m. ANN takes necessary action to comply with Directions dated 27.1.21 and

26.5.22 issued by CPCB for biomining of legacy waste & management of

fire incidents.

9. That, the answering respondent no. 4 craves leave of the Hon’ble Tribunal to

file additional reply, if required, in future.

10. That, in the light of the above submissions, it is respectfully submitted that this

Answering Respondent, i.e., CPCB, shall abide by any order(s) or direction(s)

passed by this Hon’ble Court in the instant OA.

€)£yP
(T)ivya Sinha)

Scientist 'F’
Central Pollution Control Board

YP
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH. NEW DELHI
Original Application No. 664 OF 2024

In the matter of

Dr. Sharad Gupta Applicant
Vs.

Ministry of Environment Forest and

Climate Change & Ors. Respondents

AFFIDAVIT

I, Di\'ya Sinha working as Scientist 'F’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 4 in the above

matter, do hereby solemnly affirm, declare on oath and state as under:-

1. That I, the deponent herein is well conversant with the facts and

circumstances of the present case on the basis of the information derived from

the official records, thereby the accompanying reply/ response is made on

behalf of the Respondent CPCB.

2. That the accompanying reply/ response may be read part and parcel of the

present affidavit.

3. That the accompanying reply/response has been drafted and filed under my

instructions and authority the contents thereof are true and correct on the basis

of the record maintained during ordinary course of business of CPCB and

available records and documents and the contents of the same are read over

and explained to me and are not repeated herein for the sake of brevity.
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VENUEA;FtP?oH
Verified at New Delhi on this day of \3 D ' -2025 that the contents of the above

reply are correct and true on the basis of the records of the case as mentioned in the

day-to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-
stated.

P'}}
DEPONENT

aF ' Ct is -'Ul

03 FEB 2025
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Status Report Submitted 

 

 

 

 

(IN COMPLIANCE TO HON’BLE NGT ORDER DATED 

15.10.2024 IN O A No 664/2024 IN THE MATTER OF DR 

SHARAD GUPTA VERSUS MINISTRY OF 

ENVIRONMENT, FOREST AND CLIMATE CHANGE & 

ORS) 

 

 

 

 

 

 

 

CENTRAL POLLUTION CONTROL BOARD 

(Ministry of Environment, Forest & Climate Change)  

“Parivesh Bhawan”, East Arjun Nagar, 

Delhi-110032 

 

 

 

03rd, February, 2025 

Annexure- A
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Status report submitted in compliance to Hon’ble NGT order dated 

15.10.2024, in Original Application No. 664/2024 in the matter of Dr. Sharad 

Gupta vs Ministry of Environment Forest and Climate Change & Ors., 

 

1.0 Background 

The Hon’ble National Green Tribunal (NGT) in Original Application No. 

664/2024 in the matter of Dr. Sharad Gupta vs Ministry of Environment 

Forest and Climate Change & Ors. vide order dt. 15.10.2024 directed in 

Para 4, is given as below: 

“...4. The OA raises substantial issues relating to compliance of the 

environmental norms, including the following: 

(i) Accumulation of Solid Waste at Kuberpur dumpsite, Agra falling in Taj 

Trapezium Zone (TTZ) due to delay in completion of biomining at Kuberpur 

dumpsite. 

(ii) CPCB earlier assessment of legacy waste stored and processed, fire incidents 

at the dumpsite 

(iii) Delay in setting up of Waste to Energy and Construction & Demolition (C& D) 

Plant 

5. Issue notice to the respondents for filing their response/reply by way of affidavit 

before the Tribunal at least one week before the next date\ of hearing through e-

filing. If any respondent directly files the reply without routing it through his 

advocate, then the said respondent will remain virtually present to assist the 

Tribunal. The Applicant is directed to serve the respondents and file the affidavit 

of service at least one week before the next date of hearing. 

6. Respondent No. 7 is directed to place on record along with its reply affidavit 

the annual report which was submitted to the State PCB in Form-IV in terms of 

Rule 24 of the Solid Waste Management Rules, 2016 and the Respondent – UPPCB 

is also directed to submit the consolidated report which was submitted to the 
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CPCB and Ministry of Urban Development in terms of Rule 24(3) of SWM Rules, 

2016 in Form-V along with its reply.” 

A copy of Hon’ble NGT order is attached as Annexure - I 

 

2.0   Action initiated by CPCB 

In compliance to the above said NGT order, a team of Project Office CPCB, 

Agra along with an official of Regional Office, Uttar Pradesh Pollution Control 

Board (UPPCB) Agra  (Ankur Tiwary, Scientist-E, CPCB Dr. Vipul Kumar Singh, 

Scientist C, CPCB, Adarsh Kumar, Senior Scientific Assistant, CPCB, Kshitesh Patel, 

ASO, UPPCB) visited Municipal Solid Waste (MSW) processing site at 

Kuberpur, Agra on 10.01.25 and collected information from Agra Nagar Nigam 

(ANN), Agra & representative of operating agency i.e. Spaak super infra India 

Pvt. Ltd. Based on field visit & collected information, the details are given in 

subsequent section of the report. 

 

3.0 Status Solid Waste Management in Agra 

(a) Generation, collection and processing 

As per information provided by ANN (Agra Nagar Nigam), about 952 

TPD of Municipal Solid Waste (MSW) is generated within the jurisdiction 

of ANN (Annexure- II). The Municipal Solid Waste is being collected from 

100 wards of the Agra and transported to Kuberpur, Agra. At present 

Kuberpur site has MSW processing facility, 2x500 TPD composting, 

C&D plant (05 TPD) and 15MW Waste to Energy Plant (under construction) at 

72 Acres area. The collection of waste from 100 wards of Agra is carried out 

through Tipping trucks (84 Nos), Dumper Placers (36 Nos), Refuse 

Collectors (21 Nos), Compactors (08Nos) & Others vehicles & JCB /loader 

-35 Nos. 
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(b) Brief description of Kuberpur site, Agra & Status of Bio 

mining 

The MSW dumpsite at Kuberpur is having a total area of 72 Acres. The 

details of waste stored at Kuberpur dumpsite is given in Table 2 below: 

Table 2: Details of Legacy waste at Kuberpur 

Area 

(in 

Acres

) 

Height 

(in 

meter) 

Quantit

y 

of Waste 

(in 

Tons) 

 

Total 

Quantity 

of legacy 

waste 

processed 

so far  

No of 

trommels 

(Screen 

size) 

Timeline 

for 

completio

n 

39 0.5-0.7 26784 17.58 Lacs 

MT 

04 nos. of 

trommels (30-60 

TPH) 

125 mm, 35 

mm, 06 mm 

15th February, 

2025 

 

i. After tendering process in year 2018, waste is being processed through 

04 nos. of trommels (30-60 TPH) which have total capacity of 210 

TPH. Bio-mining of legacy waste is being carried out at the site. The 

screening of biomined waste is being executed through trommeling 

method of different sieve size. Initially, belt conveyor of 1500 mm at 

feeding stage is installed to feed trommel of >125 mm. The rejects 

of >125 mm size get stored while <125 mm get feed into 35 mm 

trommel through conveyor. The same processes are getting replicated 

again and process it for further 6 mm through another trommel. The 

rejects of 125 mm, 35 mm and >6 mm is treated as segregated 

combustible fraction (SCF) and inert, while remaining <6 mm fraction 

is bio-earth which can be used as soil conditioner in field application 

except agriculture practices. All segregated waste is being stored in 

processing site at present. 
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ii. As per information given by ANN, initially 8.0 Lacs MT of legacy 

waste was estimated in April 2018. The work of fresh waste 

processing (300 TPD) started in November 2019. The capacity of 

processing was enhanced to 500 TPD in April 2023 and then to 

1000 TPD in April 2024. As per calculation sheet provided by ANN 

on 27.01.2025 (Annexure - III), it is inferred that due to the gap in 

the daily collection of MSW and processing capacity available at 

the site, legacy waste got accumulated at Kuberpur site.  The waste 

accumulated during this period is under process of bio-mining and 

17.58 Lac MT has been processed through Bio-mining. 

Approximately. 26784 MT of legacy waste is left, which will be 

completely remediated by 15th February, 2025 as informed by ANN. 

Further, it was observed screened products generated from biomining 

have not been disposed and are stored at the dumpsite 

iii.  Other facilities & Proposed plan of Waste to Energy Plant 

Waste to Energy Plant (15 MW): A Waste to Energy Plant of 15 MW is 

proposed by ANN which is under construction stage. At the time of visit, 

it was observed that the land filling and levelling work was being carried out 

through JCB and compactor machines at the proposed site of WTE plant. 

Neither any building was found constructed at the site, nor any machine was 

installed. Copy of consent to establish of Waste to Energy Plant is enclosed 

at (Annexure- IV) As per CTE issued by UPPCB, proposed plant will 

consume 2000 MTD MSW for the generation of electricity. At present, 

civil work is going on at the site. Timelines for completion of Waste to 

Energy has not been provided.  

Construction and Demolition (C&D) Plant: A C&D plant of 05 TPD 

capacity (Annexure- V) was found operational during the time of inspection 

at the Kuberpur site in about 02-acre land. Cemented bricks were being 
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manufactured at the site. Ongoing civil work of proposed 150 TPD C&D 

plant at the site in about 05 acre land was also observed by the team during 

inspection (copy of agreement enclosed as Annexure -VI). As per the Gant 

chart the civil work of the unit is 70% completed, commissioning of plant will be 

completed in March 2025, Consent To Operate (CTO) from UPPCB will be obtained 

in April 2025 and the proposed plant will be operational in April 2025 (Annexure -

VII). 

 

4.0 Fire incidents at the Kuberpur dumpsite:  

No fire was observed during visit at dumpsite However, details of fire 

incidents previously reported at site have not been provided by ANN . 

It was reported by ANN that the borewells are available at the site as 

fire preventive measure. In addition to that, water tankers and sprinklers 

are also available to control any fire incidents at the site.  

The communication held between Project Office Agra CPCB and Agra 

Nagar Nigam seeking various information is enclosed as (Annexure- 

VIII) 

 

5.0 Guidelines and Directions issued by CPCB 

CPCB has prepared Guidelines for disposal of Legacy waste (Old MSW) 

under the provisions of Solid Waste Management Rules, 2016. CPCB 

has issued directions to all State Pollution Control Boards/Committees 

under Section 5 of the E(P) Act, 1986 regarding Bio mining of legacy waste 

on 27.01.2021 and for management of fire hazard at MSW dumpsites on 

26.5.2022. Copies of directions are enclosed as (Annexure IX & X) 

Compliance status of Directions issued by CPCB has not been provided 

6.0 Summary and Conclusions 

(i) The quantity of waste presently being generated in Agra is 952 TPD 

, as per information provided by Agra Nagar Nigam. It presently has 
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two composting facilities of 500 TPD each, which have been 

developed over the past five years. Legacy waste has got 

accumulated at Kuberpur site due to gap in waste processing facility 

during intervening period.  

(ii) ANN informed that approx. 17.58 Lac MT of legacy waste had 

been biomined and appx. 26784 MT volume of unprocessed 

legacy waste was still present at the Kuberpur site which is to be 

completed by February 15, 2025. 

(iii) Segregated screened fractions of waste generated through 

biomining have not been disposed and was found stored at the 

Kuberpur site. 

(iv) A Waste to Energy Plant of 15 MW with processing capacity of 2000 

TPD waste is being set up at Kuberpur. Initial activities related to 

setting up of WtE plant, like land filling and levelling work, were 

observed by the inspecting team. Timelines for setting up of Waste 

to Energy Plant has not been provided by ANN 

(v) C&D plant of 05 TPD capacity was found operational during the time 

of inspection at the Kuberpur site (02-acre land). Cemented bricks 

were being manufactured at the site. Ongoing civil work of proposed 

150 TPD C&D plant at the site (05-acre land) was also observed by 

the team during inspection. As per information provided by ANN, 

the same is to be completed by April 2025 

(vi) No fire was observed during visit at dumpsite However, details 

of fire incidents previously reported at site have not been 

provided by ANN 

(vii) Compliance status of Directions issued by CPCB for biomining 

of legacy waste & management of fire incidents has not been 

provided 

15

96



 

(viii) In view of points listed at (i-vii) of this section, UPPCB is required 

to take necessary action to ensure the following :  

(a) Biomining at Kuberpur dumpsite is completed by ANN 

within the timelines provided by ANN i.e February 15, 2025. 

(b) ANN provides the timelines for setting up the Waste to 

Energy Plant and the WtE plant is set-up within these 

timelines 

(c) The screened products generated through biomining are 

disposed of by ANN as per provisions of SWM Rules 

(d) The proposed C&D plant of 150 TPD capacity is set up by 

ANN within the stipulated timelines i.e by April 2025 

(e) ANN takes necessary action to comply with Directions 

issued by CPCB for biomining of legacy waste & 

management of fire incidents. 

 

 
(Ankur Tiwari) 

Scientist ‘E’ 

Central Pollution Control Board 

Project Office Agra 
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Photographs taken during the inspection:

 

 

Pic.-1- Processing of fresh waste at Kuberpur MSW site, Agra 
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Pic-2- Over view of Legacy waste dumping site 

 

Pic.-3- Bio-mining work is in progress at Kuberpur MSW site, Agra 
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 Pic.-4- segregated waste at Kuberpur MSW site, Agra 

Pic.-5- SLF developed by Agra Nagra Nigam 
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Pic-6-Site for proposed Waste to Energy Plant (15 MW) 

 

Pic-7- Land filling and levelling work in progress for WTE Plant
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Pic-8- Land filling and levelling work in progress for WTE Plant 

 

Pic-9- Land filling and levelling work in progress for WTE Plant
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Pic-10- Functional C&D plant of Agra Nagra Nigam (20 TPD) 

 

 

 

 

 

Pic-11- C&D plant of Agra Nagra Nigam (20 TPD) 
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Pic-12- Site for proposed C&D plant of Agra Nagra Nigam (20 TPD) 
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        Item No. 03  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 664/2024 

Dr. Sharad Gupta  Applicant 

Versus 

Ministry of Environment Forest and  
Climate Change & Ors.         Respondent(s) 

Date of hearing: 15.10.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Mr. Anshul Gupta & Mr. Aditya Tainguriya, Advs.  

ORDER 

1. In this original application, the Applicant, who is a doctor by 

profession, has raised an issue of accumulation of solid waste at the 

Kuberpur landfill site, Agra falling in TTZ.  

2. Learned Counsel for the Applicant has referred to the order of the 

Tribunal dated 15.03.2021 passed in OA No. 176/2020 in the matter of 

Social Action for Forest and Environment (SAFE) vs. Union of India & Ors., 

wherein the report was filed by the Central Pollution Control Board 

(CPCB) disclosing that the estimated legacy waste at Kuberpur dump site 

was 8 lakhs tonnes out of which 5.8 lakhs tonnes was processed and rest 

of the waste was shaped in windrows for primary treatment in the area of 

4 Acres and that the legacy waste remediation was planned to be 

completed by February 2021. He has submitted that considering that the 

said stand the Tribunal had disposed of the OA by order dated 

Annexure- I
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15.03.2021, and thereafter, though a year has passed, the legacy waste 

at the dump site in question has not been cleared. He has also referred to 

the order of the Hon’ble Supreme Court dated 18.02.2021 whereby the IA 

filed by the Municipal Corporation, Agra in the Writ Petition No. 

13381/1984 in the matter of M.C. Mehta vs. Union of India & Ors. was 

allowed and the Municipal Corporation was permitted to establish Waste 

to Energy Plant and Construction & Demolition Plant at Kuberpur landfill 

site in Agra in accordance with law. He submits that thereafter 

substantial time has lapsed but Waste to Energy Plant has not been set 

up. He has referred to the representation dated 28.01.2024 filed by the 

Applicant before the Divisional Commissioner of Agra Division/TTZ 

Authority pointing out the delay in setting up the Waste to Energy Plant 

and in this regard, he has also referred to the communication dated 

06.02.2024 sent by the Uttar Pradesh Pollution Control Board (UPPCB) to 

the Commissioner, Municipal Corporation, Annexure A-6. 

3. Counsel for the Applicant has further referred to the photograph on 

page 20 and submitted that there are fire incidents in the legacy waste 

site which is creating the issue of air pollution. 

4. The OA raises substantial issues relating to compliance of the 

environmental norms. 

5. Issue notice to the respondents for filing their response/reply by 

way of affidavit before the Tribunal at least one week before the next date 

of hearing through e-filing. If any respondent directly files the reply 

without routing it through his advocate, then the said respondent will 

remain virtually present to assist the Tribunal. The Applicant is directed 

to serve the respondents and file the affidavit of service at least one week 

before the next date of hearing. 
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6. Respondent No. 7 is directed to place on record along with its reply 

affidavit the annual report which was submitted to the State PCB in 

Form-IV in terms of Rule 24 of the Solid Waste Management Rules, 2016 

and the Respondent – UPPCB is also directed to submit the consolidated 

report which was submitted to the CPCB and Ministry of Urban 

Development in terms of Rule 24(3) of SWM Rules, 2016 in Form-V along 

with its reply. 

7. List on 04.02.2025.     

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

October 15, 2024 
Original Application No. 664/2024 
dv.. 
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Annexure- II
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Form-IV 
[see rules 15(za), 24(2)] 

Format for annual report on solid waste management to be submitted by the local body 
CALENDAR 
YEAR: 

DATE OF SUBMISSION OF REPORT 

2023-24  
 

1. Name of the City/Town and State Agra Nagar Nigam Agra 
2. Population 1902845 approx pop. (2021) 
3. Area in sq. kilometres 141.00  As per New boundary  
4. Name & Address of local body 

 
Telephone No. 
Fax No. 
E-mail 

Mahatma Gandhi Road, Near Sursadan, Sanjay 
Place, Wazirpura, Agra 
0562-2850670/ 2520616 
0562-2850499 
amcagra1@gmail.com 

5. Name of officer in-charge dealing with solid waste 
management (SOLID WASTEM)  
Phone No : 
Fax No: 
E-mail: 

Er Pankaj Bhushan 
 
7300740631, 0562-2850670 
0562-2850499 
amcagra1@gmail.com 

6. Number of households in the city/town 
Number of non- residential premises in the city 
Number of election/administrative wards in the 
city/town 

424901 
104001 
100 

7. Quantity of Solid waste (solid waste)  
 Estimated quantity of solid waste generated in the local 

body area per day in metric tones. 
952 TPD 

 per capita waste collected per day  500gm 
 Quantity of solid waste collected per day 952 TPD 
 Quantity of solid waste processed  661 TPD 
 Quantity of solid waste disposed at dumpsite/landfill 291 TPD 
8. Status of Solid Waste Management Service Active 
 Segregation and storage of waste at source  Active 
 Whether SOLID WASTE is source in 

domestic/commercial/institutional bins, if yes. 
YES 

 Percentage of households practice storage of waste at 
source in domestic bins 

100% 
 

 Percentage of non- residential premises practice storage 
of waste at source in commercial/institutional bins  

100% 
 

 Percentage of households dispose of throw solid waste 
in the streets  

0% 
 

 Percentage of non- residential premises dispose of 
throw solid waste on the streets 

0% 
 

 Whether solid waste is stored at source in a segregated 
form if yes 

Yes 

 Percentage of premises segregation the waste at source 60-70% 
 Door to Door Collection of solid waste 100 Wards 
 No. of households covered 424901 

 No. of non-residential premises including commercial 
establishments hotels, restaurants educational 
institutions offices etc covered 

104001 

 Percentage of residential and non-residential premises 
covered in door to door collection through: 
Motorized vehicle  
Containerized tricycle/handcart  

 
 

351 
128 
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Other device 0% 
 If not, N/A 
 Sweeping of streets  Yes 
 Length of roads, streets, lanes, bye-lanes in the city that 

need to be cleaned  
2683.41 Km 

 Frequency of street sweepings and percentage of 
covered 

frequency Daily Alternate Occasio-
nally 

Twice 
a week 

% of 
population 
covered 

100 - - - 

 

 Tools used  
Manual sweeping  
Mechanical sweeping  
Whether long handle broom in used by sanitation 
workers  
 
Whether each sanitation worker is given 
handcart/tricycle for collection of waste  
 

Whether handcart / tricycle is containerized  
 

Whether the collection tool synchronizes with 
collection/ waste storage containers utilized  

 
70% 
30% 
Yes 
 

No 
 

Yes 
 

Yes 
 

Yes 

 Secondary Waste Storage facilities Yes, Transfer Station 
 No and type of waste storage depots in the city/town 

Open waste storage sites  
Masonry bins  
Cement concrete cylinder bins 
Dhalao/covered rooms/space  
Covered metal plastic containers  
Upto 1.1 m3 bins  
2 to 5 m3 bins  
Above 5m3 containers  
Bin-less city     

No. Capacity in M³ 
 
0 
0 
 -         - 
 
137   157 
117   526 
72     612 
Not yet 

 Bin population ratio 1.7 bins / 10,000 population  
(Excluding litter bins) 

 Ward wise details of waste storage depots (attach): 
Ward No: 

Area:  
Population:  
No. of bins placed 
Total volume of bins placed  

 
 
Transfer Station List  attached 

 Total storage capacity of waste storage facilities in 
cubic meters 

1381 Cum 

 Total waste actually stored at the waste storage depots 
daily 

300 MT 

 Give frequency of collection of waste from the depots 
Number of bins cleared 

Frequency No. of bins 

  Daily  230 
Alternate day 62 
Twice a week 34 
Once a week & 
Occasionally & 

 Whether storage depots have facility for storage of 
segregated waste in green, blue and black bins 

Yes 

 
 Whether lifting of solid waste from storage depots is 

manual or mechanical, Give percentage 
100% Mechanical 
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(%) of Manual Lifting of solid waste 
(%) of Mechanical listing 

0% 
100% 

 If mechanical - Specify the method used Front-end loaders/ DP/RC 
 Whether solid waste is lifted from door to door and 

transported to treatment plant directly in a segregated 
form 

Yes 
 
 

 Waste transportation per day 
 Type and Number of vehicles used  
 
Animal cart - 
Tractors- 
Nos. of  tipping Truck (Hywa)- 14 
Tipping Truck- 34 
Dumper Placers- 36 
Refuse collectors- 21 
Compactors- 8 
Others- (Tata 407/Tata ACE) 
JCB/loader - 35 

No. trips made  
 
 
- 
- 
2 
2 
1 
1 
2 
37 
- 

Waste Transported 
 
 
- 
- 
255 
260 
50 
100 
200 
110 
- 

 Frequency of transportation of waste Frequency (%) of waste transported 
MSW = Daily 

 Quantity of waste transported each day 952 TPD 
 Percentage of total waste transported daily 100% 
 Waste Treatment Technologies used Composting, RDF, Recycling 
 Whether solid waste is processed YES 
 If yes. Quantity of waste processed daily 661 TPD 
 Whether treatment is done by local body or through an 

agency 
Agency 
 

 Land(s) available with the local body for waste 
processing (in Hectares) 

29.01 Ha (72 Acres) 

 Land currently utilized for waste processing 29.01 Ha (72 Acres) 
 Solid waste processing facilities in operation  500 TPD WTC Plant at Kuberpur 

 2 TPD Flower to compost Plant Rajnagar 
 2 TPD Organic Waste to Compost Unit Rajnagar 
 1 TPD Organic Waste to Compost Unit TP Nagar 
 100 TPD Plant Kuberpur (Cow Dung) 
 120 TPD MRF, Tedi Bagiya Hatras Road  
 4 TPD Waste to Compost (BWG) 
 5 TPD MRF Nunhai Shobha Nagar 
 12 TPD Wet Waste Plant Babarpur 
 15 TPD DRY Waste Plant Babarpur  

 Solid waste processing Facilities under construction 15MW Waste to Energy Plant 
 Distance of processing facilities from City boundary 12Km 
 Details of technologies adopted Composting, RDF, Recycling 
 Composting Qty. raw material processed = 550 TPD 

Qty. final product produced =  20 TPD 
Qty, sold = 20 TPD 
Quantity of residual waste land-filled = 20 TPD 

 Vermi composting Qty. raw material processed     NIL 
Qty. final product produced     NIL 
Qty. Sold Quantity of residual waste landfilled    NIL 

 Bio-methnation Qty. raw material processed     NIL 
Qty. final product produced     NIL 
Qty. Sold Quantity of residual waste landfilled   NIL 

 Refuse Derived Fuel Stored for waste to Energy plant  
 Waste to Energy technology 

such as incineration, gasification. paralysis or any other 
technology 

Plant under construction 
 
Qty. Sold Quantity of residual waste landfilled   NIL 

 Co-processing None 
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 Combustible waste supplied to cement plant NIL 
 Combustible waste supplied to solid waste based power 

plants 
NIL 

 Others NIL 
 Solid waste disposal facilities  
 No. of dumpsites available with the local body NIL 
 No. of sanitary landfill sites available with the local 

body 
01 

 Area of each such sites available for waste disposal 72 Acre 
 Area of land currently used for waste disposal 72 Acres 
 Distance of dumpsite/landfill facility from city/town 12 Km 
 Distance from the nearest habitation 2.0 km 
 Distance from water body 500 m 
 Distance from State National Highway 1.50 Km 
 Distance from Airport 20 Km 
 Distance from important religious places or historical 

monument 
8.1 Kms form Imad-ud-Daula 
10Km from Agra Fort 
6.3 Kms form Taj Mahal 

 Whether it falls in flood prone area N/A 
 Whether it falls in earthquake fault line area 500 m from Fault Line Fracture 
 Quantity of waste landfilled each day 546 TPD 
 Whether landfill site is fenced YES 
 Whether Lighting facility is available on site YES 
 Whether Weigh bridge facility available YES 
 Vehicles and equipments used at landfill (specify) Bulldozers, compacters, Excavators, Trucks/ 

Dumpers 
 Manpower deployed at landfill site 21 
 Whether covering is done on daily basis N/A 
 If not, Frequency of covering the waste deposited at the 

landfill 
N/A 

 Caover material used N/A 
 Whether adequate covering material is available N/A 
 Provisions for gas venting provided N/A a 
 Provision for leachate collection N/A 
9. Whether an Action Plan has been prepared for 

improving solid waste management practices in the  
city  

Action Plan prepared and submitted under 15th FC 
Grant  

10. What separate provisions are made for : 
Dairy related activities: 
Slaughter houses waste: 
 
C&D waste (construction debris): 5 TPD 

Yes 
Yes, Carcass utilization plant is under Constriction   
Yes, Construction and Demolition Waste (C&D) 
Plant of 5 TPD is operational. C&D Waste 
process Plant of 150 TPD is under process 
(agreement done). 

11. Details of Post Closure Plan At existing landfill site, bio-mining of legacy 
waste (9.40 Lacs MT) has been completed and 37 
Acres of land has been re-claimed.  

12. How many slums are identified and whether these are 
provided with Solid Waste Management  
facilities  

217 Slums identified in Agra. All are provided 
with Solid Waste Management Facilities. 

13. Give details of: 
Local body's own manpower deployed for collection 
including street sweeping, secondary Storage, 
transportation, processing and disposal of Waste 

Man power of Agra Nagar Nigam- 4663 
 

14. Give details of: 
Contractor, concessionaire's manpower deployed for 
collection including street sweeping, secondary 
Storage, transportation, processing and disposal of 

Total 1018 
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waste 
15. Mention briefly, the difficulties being experienced by 

the local body in complying with provisions of these 
rules 

 land constraints for decentralization 
process 

 Untrained  manpower 
 Lack of awareness among citizen  for 

Segregation of waste 
16. Mentions briefly, if any innovative idea is implemented 

to tackle the problem related to solid waste, which 
could be replicated by other local bodies 

-- 

 

 
Environment Engineer 

Nagar Nigam Agra 
Date : 02/01/2024 
Place : Agra 
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(Piyush-2) Page 362 of 602 

 

 

 

 

 

uxj fuxe vkxjk 
 

 

VªkUlQj LVs'ku 

Ø0l0 LFky fooj.k VªkUlQj LVs’ku dh 
la[;k 

{kerk 

1 twrk eaMh ds ikl ¼jktuxj yksgke.Mh½ 01 lSV 10-5 ?kueh0 {kerk ds 
2 vkWy bf.M;k jsfM;ksa LVs’ku 01 lSV 10-5 ?kueh0 {kerk ds 
3 rktegy ds iwohZ xsV ds ikl ¼rktxat½ 01 lSV 10-5 ?kueh0 {kerk ds 
4 lat; Iysl fLFkr lh0MCY;w0vkj ds lkeus 01 lSV 10-5 ?kueh0 {kerk ds 
5 VªkUliksVZ uxj fLFkr vkbZ0,l0ch0Vh0 ds ihNs 02 lSV 10-5 ?kueh0 {kerk ds 
6 VªkUliksVZ uxj fLFkr vkbZ0,l0ch0Vh0 ds ihNs 02 lSV 18 ?kueh0 {kerk ds 
7 gkFkjl jksM jkekcx ¼NRrk tksu½ 01 lSV 10-5 ?kueh0 {kerk ds 
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Form-V 
[SEERULES 17(2)] 

FORMAT FOR ANNUAL REPORT ON PLASTIC WASTE MANAGEMENT TO BE SUBMITTED BY 
THE LOCAL BODY 

Period of Reporting: 
(1) Name of the City or Town and State: AGRA, UTTAR PRADESH 

(2) Population 1902845 approx pop. (2021) 

(3) Area in sq. kilo meters 141.00 

(4) Name & Address of Local body 
 
Telephone No. 
 
Fax No. 
 
E-mail: 

Mahatma Gandhi Road, Near Sursadan, Sanjay 
Place, Wazirpura, Agra 
0562-2850670, 2520616 
 
0562-2850499 
 
amcagra1@gmail.com 

(5) Total Numbers of the wards in the area under 
jurisdiction 

100 

(6) Total Number of Households in the area under 
jurisdiction 

424901 
 

(7) Number of households covered by door to door 
collection 

424901 
 

(8) Total number of commercial and Institutions in the area 
under jurisdiction 
- Commercial establishments 
- Institutions 

 
 
104001 

-- 
(9) Number of commercial and Institutions in the area under 

jurisdiction 
- Commercial establishments 
- Institutions 

 
 
104001 

-- 
(10) Summary of the mechanisms put in place for 

management of plastic waste in the area under 
jurisdiction along with the details of agencies involved 
in door to door collection 

Agra Municipal Corporation has implemented two 
agencies, Swachatha Corporation and J.S. Enviro 
Services Pvt.Ltd, for door-to-door waste collection. 
Combined number of vehicles for both agencies is 
351, including 97 push carts, 31 tricycles and 1018 
garbage collectors. Furthermore, The Social Lab 
agency and GIZ are conducting a pilot project in 
Shah Market and Bhairon Nala specifically focused 
on recycling of plastic waste. 

(11) Attach details of infrastructure put in place for 
management of plastic waste generated in the area under 
jurisdiction 

The Agra Municipal Corporation has established 
Three Material Recovery Facility (MRF) centers. 
The first MRF center is located in the 96th ward at 
Mahrishipuram, and the second one is situated at 
Tedi Bagiya, Hathras Road, Agra, in the 82nd ward 
and third in kuberpur. The combined capacity of all 
MRF centers is 150 Tons Per Day (TPD). Each 
day, the waste collected is sent to the Recycling 
Facility located at Gajrola and Kashipur. The 
responsible organisation for this task is M/S 
Nationwide Waste Management Service Pvt. Ltd 
and Feedback Foundation Charitable Trust.  

(12) Attach details of infrastructure required, if any along 
with justification 

- 

(13) Quantity of Plastic Waste generated during the year from 
area under jurisdiction (in tons) 

18000 MT 
 

(14) Quantity of Plastic Waste collected during the year from 
area under jurisdiction (in tons) 

18000 MT 
 

(15) Quantity of Plastic Waste channelized for recycling 
during the year (in tons) 

18000 MT 
 

(16) Quantity of Plastic waste channelized for use during the 
year (in tons) 

18000 MT 
 

(17) Quantity of rejects sent to landfill sites during the year 
(in tons) 

180 MT 

¼18½ Details of each of facilities used for processing and 
disposal of plastic waste 
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Facility-1 
i) Name of operator 
ii) Address with Telephone Number of Mobiles 
iii) Capacity 
iv) Technology Used 
v) Registration Number 
vi) Validity of Registration (up to) 
Facility-2 
i) Name of operator 
ii) Address with Telephone Number of Mobiles 
iii) Capacity 
iv) Technology Used 
v) Registration Number 
vi) Validity of Registration (up to) 
 
Facility-3 
i) Name of operator 
ii) Address with Telephone Number of Mobiles 
iii) Capacity 
iv) Technology Used 
v) Registration Number 
vi) Validity of Registration (up to) 

1- M/s National Waste Management Pvt. Ltd. 
2- 99711 00090 
3- 120 TPD 
4- Recycle 
5- ----- 
6- ----- 
 
1- M/s Feedback foundation charitable trust 
2- 9546077245 
3- Maharishi Puram, Agra 
3- 15 TPD 
4- Segregation & Recycling  
5- ------ 
6- ------ 
 
1- Nagar Nigam Agra 
2- 9319406037 
3- Kuberpur, Agra 
3- 15 TPD 
4- Segregation & Recycling  
5- ------ 
6- ------ 

(19) Give details of: 
Local body’s own manpower deployed for collection 
including street sweeping, secondary storage, 
transportation, processing and disposal of waste. 

Man power of Agra Nagar Nigam- 4663 
 
 

(20) Give details of: 
Contractor of concessionaire’s manpower deployed for 
collection including street sweeping, secondary storage, 
transportation, processing and disposal of waste. 

Total 1018 

(21) Mention briefly, the difficulties being experienced by the 
local body in complying with provisions of these rules 
including the financial constrains, if any 

 No co-processing facility is available for 
MLP and RDF in the vicinity. 

  Land constraints for decentralized plastic 
waste processing 

 Lack of awareness among citizens 
regarding waste segregation. 

(22) Whether an Action Plan has been prepared for 
improving solid waste management practices in the city? 
Date of revision: 

Yes and submitted on city finance portal 
 

 

 
Environment Engineer 

Nagar Nigam Agra 
Date : 02/01/2024 
Place : Agra 
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No. of 
Days

Average 
Waste 
intake 
(TPD)

Total 
waste 
(MT)

No. of Days 
(considering 
Rainy days)

Fresh waste 
processing 

TPD

Total 
waste 
(MT)

A B C D E F G H I J K L M=854784+J+K-L

1 Nov. 2019 to 31 Oct 2020 365 712 259880 350 300 105000 154880 154880 130000 800000 1758000 26784
1 Nov. 2020 to 31 Oct 2021 365 712 259880 350 300 105000 154880 309760
1 Nov. 2021 to 31 Dec. 2022 426 952 405552 406 300 121800 283752 593512
1 Jan. 2023 to 31 Mar 2023 90 952 85680 88 300 26400 59280 652792
1 Apr 2023 to 31 Mar 2024 365 952 347480 350 500 175000 172480 825272
1 Apr 2024 to 31 Jan 2025 306 952 291312 295 1000 261800 29512 854784

Total accumulated 
legacy waste as on 

31.01.2025 (In 
Tons)

AGRA NAGAR NIGAM
LEGACY WASTE PROCESSING

Duration Quantity of waste Intake at Quantity of waste proccessed (TPD) Quantity of 
waste left 

unprocessed 
Tons

Commulative 
Quantity of 
legacy waste 

being 
accumulated 

 waste 
lying 

untreated 
in Sanitary 

Landfill 

Old 
Legacy 
waste 

(In Tons)

Waste 
processed
(in MT)

Annexure- III

37

118



         
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

______________________________________________________________________________________
 Validity Period :15/04/2022  To  13/04/2027

         

 To ,
                 Shri  PANKUL  RATHORE
                  M/s  SPARK BRESSON PVT LTD   15MW WASTE TO ENERGY PLANT KUBERPUR
AGRA
                  MSW PROCESSING SITE, KUBERPUR,AGRA,282006
                  AGRA
         

 
                 Please refer to your Application Form No.-   15371706  dated -  25/02/2022. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :
         

Ref No. - 151815/UPPCB/Agra(UPPCBRO)/CTE/AGRA/2022 Dated:- 14/05/2022

Sub : Consent to Establish for New Unit/Expansion/Diversification under the provisions of
Water (Prevention and control of pollution) Act, 1974 as amended and Air (Prevention
and control of Polution) Act, 1981 as amended.

1. Consent to Establish is being issued for following specific details :

A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Name of Raw Material Raw Material Unit Name Raw Material Quantity

MSW Metric Tonnes/Day 2000

C- Product with capacity :

Product Detail
Name of Product Product Quantity

ELECTRICITY-15MW 15

D- By-Product if any with capacity :

By Product Detail
Name of By Product Unit Name Licence Product

Capacity
Install Product

Capacity
0 Megawatt 0 0

2. Water Requirement (in KLD) and its Source :

Source of Water Details
Source Type Name of Source Quantity (KL/D)

Municipal Supply PEELA KHAR STP
TREATED WATER

556.0

Ground Water (within
premises)

BOREWEL 3.0

3. Quantity of effluent (ln KLD) :

Annexure- IV
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Effluent Details
Source Consumption Quantity (KL/D)

Domestic 3.0
Process 556.0

4. Fuel used in the equipment/machinery Name and Quantity (per day) :

Fuel Consumption Details
Fuel Consumption(tpd/kld) Use

Others 2500 Two Boilers for electricity
generation

5 					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.
					For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out without prior approval
of U.P. Pollution Control Board.

2. You are directed to furnish the progress of Establishment of plant and machinery, green belt,
Effluent Treatment Plant and Air pollution control devices, by 10th day of completion of subsequent
quarter in the Board.

3. Copy of the work order/purchase order, regarding instruction and supply of proposed Effluent
Treatment Plant/Sewerage Treatment Plant /Air Pollution control System shall be submitted by the
industry till 13/04/2027 to the Board.

4. Industry will not start its operation, unless CTO is obtained under water (Prevention and control of
Pollution) Act, I974 and Air (Prevention and control of Pollution)Act, 1981 from the Board.

5. It is mandatory to submit Air and Water consent Application,complete in all respect, four months
before start of operation, to the U.P. Pollution Control Board.

6. Legal action under water (Prevention and control of Pollution) Act, 1974 and Air (Prevention and
Control of Pollution) Act,1981 may be initiated against the industry With out any prior
information,in case of non compliance of above conditions.

Specific Conditions:
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1- This CTE is issued to M/s SPARK BRESSON PVT LTD 15MW WASTE TO ENERGY PLANT
KUBERPUR, AGRA only valid for the production of Electricity-15 MW using Municipal Solid
waste as raw material at Solid Waste processing site Kuberpur, Nagar Nigam, Agra.
2- The unit shall install ETP of 40.0 KLD capacity and STP of 10.0 KLD as proposed. The treated
effluent will be used in the premises for floor washing and horticulture.
3- As per proposal submitted by the applicant, the treated water from the 10.0 MLD Pilakhar STP
will be used in the boilers and its operation.
4-As per the project submitted by the applicant before the SCR reactor itself, an indirect steam heater
of flue gas will be integrated that heats the flue gas for the temperature needed for the SCR reactor
activity (approx. 240 °C). The flue gas is heated by steam drawn from a boiler drum (4.1 Mpa, 400
°C). To reduce the steam consumption, the flue gas/flue gas exchanger is integrated in the duct
system before the heater and behind the SCR reactor, which heats the flue gas at the inlet to the
steam heater and cools the flue gas at the outlet of the SCR reactor (before the inlet to the flue gas
exhauster and before a chimney). The SCR reactor is equipped with a catalyst, whose active
ingredients are oxides of vanadium (vanadium pentoxide – V2O5) and tungsten (wolfram-trioxide –
WO3) on a titan-dioxide carrier (TiO2) in ceramics. These will allow oxidation of dioxins and furans
(PCDD/F) at the temperature of around 150 to 220 °C (otherwise PCDD/Fs decompose without the
presence of a catalyst at temperatures above 850 °C – the SNCR method). Dioxins and furans
oxidatively decompose into trace amounts of hydrogen chloride (it can be washed in a wet flue gas
treatment), water vapor and carbon dioxide.The applicant will get this technology approved by the
competent authority such as CPCB or the Department of Science and technology before starting the
establishment of the project, besides this the unit shall install ESP, wet scrubber and 60.0 meter high
stack for the control of Air Pollution and OCEMS will be installed for Online Monitoring of Air
Emission. The occupier of the project shall get the technology approved before start of commercial
production or 6 months whichever occurs earlier.
5- The unit shall comply the provision of Environment (Protection) Act, 1986 and its notified rules
related with Noise, Plastic, Solid waste, Hazardous waste, Construction and demolition waste.
6- Under the Noise Pollution (Regulation and Control) Rule 2000, the unit shall take adequate
measures for control of noise from its own sources within the premises so as to maintain ambient air
quality standards in respect of noise to less than 75 dB(A) during day time and 70 dB(A).
7- The unit shall construct paved concrete road inside the factory premises for the transportation of
vehicles and shall store the MSW in covered shed.
8- The unit shall ensure to development Miyawaki forest so that treated water may be used for
irrigation as per the GO no. 1011/81-7-2021-09(rit)/2016 dated 13.10.2021 of Deptt. of
Environment, forest and climate change.
9- The unit will have to ensure permission from the CGWA/SGWA before ground water extraction
and it will be the responsibility of the industry to comply with the various conditions of the
permission taken.
10- The unit shall provide sufficient personal protection equipment's to its workers and have a
regular
health checkup.
11- The unit shall abide by the directions given by Hon'ble Court, MOEF&CC, Central Pollution
Control Board, TTZ Authority and UPPCB for protection and safe guard of environment from time
to time.
12- The unit shall comply with various provisions of Air (Prevention and Control of Pollution) Act
1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other
applicable rules notified under E.P. Act 1986.
13- The unit will install the requisite OCEEMS system/Web camera and will ensure the continuous
and uninterrupted data supply from the OCEEMS to the CPCB server.
14-The unit shall comply with the provisions, SOP or guidelines issued by MOEF&CC and CPCB
for this category of units.
15- If the CPCB or UPPCB issues the Closure order against the industry the consent shall
automatically remain suspended for that period and after ensuring compliance and after the closure
order is revoked the consent shall automatically become effective.
16- A Bank Guarantee of Rs. 10.0 lacs (Rs. Ten Lacs only) shall be submitted within 30 days
including the conditions mentioned at serial no. 1,2,3,4,5,7,8,9,13 and 14 which will be valid for two
year otherwise this consent to establish shall be deemed to be withdrawn.

					Please note that consent to Establish will be revoked, in case of, non compliance ot any of the above
mentioned conditions. Board reserves its right for amendment or  cancellation of any of the
conditions specified above. Industry is directed to submit its first compliance report regarding above
mentioned specific and general conditions till  14/06/2022  in this office. Ensure to submit the
regular compliance report otherwise this Consent to Establish will be revoked. 40
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Chief Environmental Officer,
Circle-4

                   

Copy To -
 
Regional Office, U.P. Pollution Control Board, Agra
                   

Chief Environmental Officer,
Circle-4

         

Dated:- 14/05/2022
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Scanned by CamScanner
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Scanned by CamScanner
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Scanned by CamScanner
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S. No. Activity / Month 1 2 3 4 5 6 7 8 9 10 11 12
Progress Status at 9 

months
1 Land Hand Over Done on 15.04.2024

2 Land Levelling, Filling & Compaction 40% complete, In progress

3 Temporary Electrical Connection Available

4 Plantation and Green Belt Development Yet to start

5 Civil Structure BOQ Finalisation Done

6 Temporary Office Building Available

7 Store Development for Cement Storage Available

8 Detailed designing of Machine Done

9 Machine Selection Process Done

10 Machines Finalization and Order Placement Done

11 Weigh Bridge Installation Yet to start

12 Civil Works of Processing Unit 70% complete

13 Installation of Processing units Will start in Feb'25

14 Internal Road Construction Will start in mid Feb'25

15 Civil Works for Admin Building Will start in mid Feb'25

16 Electricity Connection In process

17 Commissioning of Plant In March'25

18 Obtaining CTO from UPPCB In April'25

19 Start Of Plant Operation In April'25

150 TPD Capacity C&D Waste Processing Plant at Agra

GANT CHART

Annexure- VII

67

148



Annexure- VIII

68

149



69

150



70

151



71

152



72

153



Annexure- IX

73

154



74

155



75

156



76

157



77

158



Annexure- X

78

159



79

160



80

161



81

162



82

163



1 

        Item No. 03  Court No. 1 

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

Original Application No. 664/2024 

Dr. Sharad Gupta  Applicant 

Versus 

Ministry of Environment Forest and  
Climate Change & Ors.         Respondent(s) 

Date of hearing: 15.10.2024 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  

Applicant: Mr. Anshul Gupta & Mr. Aditya Tainguriya, Advs.  

ORDER 

1. In this original application, the Applicant, who is a doctor by 

profession, has raised an issue of accumulation of solid waste at the 

Kuberpur landfill site, Agra falling in TTZ.  

2. Learned Counsel for the Applicant has referred to the order of the 

Tribunal dated 15.03.2021 passed in OA No. 176/2020 in the matter of 

Social Action for Forest and Environment (SAFE) vs. Union of India & Ors., 

wherein the report was filed by the Central Pollution Control Board 

(CPCB) disclosing that the estimated legacy waste at Kuberpur dump site 

was 8 lakhs tonnes out of which 5.8 lakhs tonnes was processed and rest 

of the waste was shaped in windrows for primary treatment in the area of 

4 Acres and that the legacy waste remediation was planned to be 

completed by February 2021. He has submitted that considering that the 

said stand the Tribunal had disposed of the OA by order dated 

Annexure- B
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15.03.2021, and thereafter, though a year has passed, the legacy waste 

at the dump site in question has not been cleared. He has also referred to 

the order of the Hon’ble Supreme Court dated 18.02.2021 whereby the IA 

filed by the Municipal Corporation, Agra in the Writ Petition No. 

13381/1984 in the matter of M.C. Mehta vs. Union of India & Ors. was 

allowed and the Municipal Corporation was permitted to establish Waste 

to Energy Plant and Construction & Demolition Plant at Kuberpur landfill 

site in Agra in accordance with law. He submits that thereafter 

substantial time has lapsed but Waste to Energy Plant has not been set 

up. He has referred to the representation dated 28.01.2024 filed by the 

Applicant before the Divisional Commissioner of Agra Division/TTZ 

Authority pointing out the delay in setting up the Waste to Energy Plant 

and in this regard, he has also referred to the communication dated 

06.02.2024 sent by the Uttar Pradesh Pollution Control Board (UPPCB) to 

the Commissioner, Municipal Corporation, Annexure A-6. 

3. Counsel for the Applicant has further referred to the photograph on 

page 20 and submitted that there are fire incidents in the legacy waste 

site which is creating the issue of air pollution. 

4. The OA raises substantial issues relating to compliance of the 

environmental norms. 

5. Issue notice to the respondents for filing their response/reply by 

way of affidavit before the Tribunal at least one week before the next date 

of hearing through e-filing. If any respondent directly files the reply 

without routing it through his advocate, then the said respondent will 

remain virtually present to assist the Tribunal. The Applicant is directed 

to serve the respondents and file the affidavit of service at least one week 

before the next date of hearing. 
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6. Respondent No. 7 is directed to place on record along with its reply 

affidavit the annual report which was submitted to the State PCB in 

Form-IV in terms of Rule 24 of the Solid Waste Management Rules, 2016 

and the Respondent – UPPCB is also directed to submit the consolidated 

report which was submitted to the CPCB and Ministry of Urban 

Development in terms of Rule 24(3) of SWM Rules, 2016 in Form-V along 

with its reply. 

7. List on 04.02.2025.     

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. A. Senthil Vel, EM 

October 15, 2024 
Original Application No. 664/2024 
dv.. 
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